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(c) whether many properties in Metres are still with 
the Income Tax department for disposal through auction; 
and

(d) the steps being taken to recover the money 
through the sale of these prime properties across the 
Metros?

THE MINISTER OF FINANCE (SHRI P. 
CHIDAMBARAM): (a) The total Value of property acquired 
for under Valuation by the Income Tax Department in 
various States is Rs. 24.25 Crores for the year 1996.

(b) The details of such cases pending in different 
courts are given in Statement attached.

STATEMENT

S. No. Description of Property Apparent
Consideration

1. Plot No. 3, S.No. 79/2/1, 
Aundh, Pune

2 .

4.

7.

8 .- 

9.

10 .

11 .

12 .

13.

(c)

662C.T.C. No. 573, F.P. No. 
of T.P.S. 1 , Bhamburda,
Shivaji Nagar, Pune.

8/2-293, Road No. 53,
Jubilee Hills, Hyderabad.

Survey No. 3069, 3073, 3073-1, 
to 3073-5 Kowdair Village 
Trivandrum.

No. 483, 5th Block, Jay 
Nagar, Bangalore.

No. 775 to 809, O.T.C. Rd., 
Chickpet, Bangalore

No. 10, Magrath Road 
Bangalore

S-380, Panchasheel Park,
New Delhi

Flat No. 4, Block-C, Diwan 
Shree Apartments, 30, 
Ferozeshah Rd. New Delhi.

22/78, Punjabi Bagh,
New Delhi.

Plot No. 13, Road No. 6 , 
Block-F,D.L.F. Qutab Enclave 
Gurgaon.

11, Mahatma Gandhi Marg, 
Lucknow.

8 , Mada St. Srinagar Colony 
Saidapet, Chennai.

Yes, Sir.

(d) The properties purchased under Chapter XX- 
C of Income Tax Act, 1961, which are free from litigation, 
are put to open public auction within a period of 3 months 
of date of purchase order. Sealed tenders are invited if 
the properties remain unsold after 3 public auctions. If these 
efforts do not yield result direct negotiations for disposal 
are made with public sector undertakings, State Govern-

Rs. 26,56,575

Rs. 2,40,00,000 

Rs. 35,42,800

Rs. 45,19,318 

Rs. 62,21,248 

Rs. 1,50,17,084 

Rs. 1,66,90,150 

Rs. 2,79,00,000

Rs. 1,05,00,000 

Rs. 2,76,00,000

Rs. 50,20,000 

Rs. 59,01,700/- 

Rs. 35,19,931/-

Date of 
Purchase Order

29.2.96

13.9.96

31.12.96

27.9.96

28.2.96

28.11.96

31.12.96

29.2.96

27.3.96

30.11.96

30.8.96

11.7.96

26.9.96

ments/Central Government departments. Wide publicity of 
the auction sale is also given in the media.

Restructuring of IDBI

*296. SHRI ROMESH ARAYA PRASAD SINGH: 
SHRI ANANT GUDHE:

Will the Minister of FINANCE be pleased to
state:
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(a) whether the Government propose to restructure 
Industrial Development Bank of India;

(b) if so, the details thereof alongwith the present 
status thereof; and

(c) if not, the reasons therefor?

THE MINISTER OF FINANCE (SHRI P. 
CHIDAMBARAM): (a) to (c) The basic role of Industrial 
Development Bank of India (IDBI) is to support industrial 
development in the country by providing medium and long 
term credit to the industry. In order to enable IDBI to play 
its role more effectively in the changing economic and 
industrial scenario, it has been provided greater functional 
autonomy and operational flexibility. IDBI has also been 
enabled to access the capital market through issue of 
equity share capital and enlarge its share holders’ base. 
For these purposes the Industrial Development Bank of 
India Act, 1964 was amended in 1995.

[Translation]

Bank Loans

*297. PROF. OMPAL SINGH ‘NIDAR’:
SHRI PANKAJ CHOWDHARY:

Will the Minister of FINANCE be pleased to
state:

(a) whether the banks have disbursed lesser loans 
despite the increase in the bank deposit during the last 
six months;

(b) If so, the reasons therefor;

(c) whether the Government propose to issue/have 
issued any guidelines to encourage loan disbursement by 
banks;

(d) if so, the details thereof; and

(e) if not, the reasons therefor?

THE MINISTER OF FINANCE (SHRI P. 
CHIDAMBARAM): (a) and (b) Reserve Bank of India (RBI) 
have reported that aggregate deposits of scheduled com­
mercial banks have shown a growth of Rs. 48,829 crores 
(11.3%) during the current financial year upto February 14,
1997, as compared with a rise of Rs. 26,003 crores (6.75%) 
in corresponding period of 1995-96. The non-food credit 
however increased by Rs. 14,602 crores (6 .0%) as against 
a rise of Rs. 34,198 crores (17.2%) last year. The growth 
in non-food bank credit during the current financial year 
has however to be viewed in the context of very large 
increase in net bank credit in the two preceeding years. 
The outstanding non-food credit of all scheduled commer­
cial banks increased by 59.1 per cent (Rs. 90,713 crores) 
to Rs. 244,224 crores between March 18, 1994 and March 
29, 1996.

(c) to (e) RBI have reported that they have been 
advising banks from time to time for delegation of adequate 
loan sanctioning powers in the various functionaries for

expeditious disposal of credit proposals. RBI has recently 
advised banks that discretionary powers should be exer­
cised in a judicious manner with a view to meeting, without 
undue delay, the genuine credit requirements of the 
borrowers. Bank Boards have been advised by RBI to 
consider building in flexibility in its delegated authority to 
bank officials to meet exceptional and emergent require­
ments of the borrowers, and if they consider that existing 
powers granted to officials at various levels are not 
sufficient to meet the increased volume of business and 
the needs of the borrowers, they may suitably enhance 
the discretionary power at various levels.

Heavy Industries in Public Sector

*298. SHRI NAWAL KISHORE RAI:
JUSTICE GUMAN MAL LODHA:

Will the Minister of INDUSTRY be pleased to
state:

(a) the total number of heavy industries functioning
under the public sector during each of the last three years;

(b) the number of industries which are incurring
losses; and

(c) the total amount of losses incurred by them till
March, 1996, Industry-wise?

THE MINISTER OF INDUSTRY (SHRI MURASOLI 
MARAN): (a) to (c) The Public Sector Enterprises (PSEs) 
operating under the Department of Heavy Industry in 1995-
96 consisted of Engineering Industries, Consumer Indus­
tries and Consultancy and Construction Companies, the 
accumulated losses of which as on 31.3.96 were Rs. 
3304.05 Cr., Rs. 3121.09 Cr., and Rs. 1034.36 Cr. 
respectively. Of the 49 PSEs, 34 incurred losses in 1995-
96.

[English]

Production of Coal

‘299. SHRI MURALIDHAR JENA: Will the Minister of 
COAL be pleased to state:

(a) the details of production of coal from various 
coal mines during the last three years;

(b) the quantum of coal exported out of it during 
the above period and the foreign exchange earned there­
from; and

(c) the names of the countries to whom it has been 
exported?

THE MINISTER OF STATE OF THE MINISTRY OF 
COAL (SHRIMATI KANTI SINGH): (a) The details of coal 
production from the mines of Coal India Ltd. (CIL), 
Singareni Collieries Co. Ltd. (SCCL) and captive collieries 
during the last three years are as under:-


